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 It is seen from the records that appellant has not been 

represented on the last several occasions of listing for disposal and 

despite several adjournments having been granted. 

2. It would appear that appellants are no longer interested in 

pursuing the appeals.  Accordingly, the appeals are dismissed in 

default for non-prosecution. 

(Dictated and pronounced in open Court) 

 

(Ajay Sharma) 

Member (Judicial) 

(C J Mathew) 

Member (Technical) 

  

 

//SR 

 
 


